\BY ‘

INDIRA GXNDHI KRISHI VISHWAVIDY.ALAYA
RAIPUR (M,.P.)

No.Mecting/Si-1/95/4370, Raipur, Dated:)7-04-1995.
NOTIFICATION .

In cxcercise of the powers conferred under sub-section(6)
of section 39 of the Indira Gandhi Krishi Vishwavidyalaya
Adhiniyam 1987, the Kuladhipati is plea;ed to accord.approval
for incorporation of additional Statutes regarding the PENSION
GRATUITY, FAMILY PENSION AND COMMUTATION of pension benefits
for officeEs, teachers and service personngl of_the University
in the form of Chapter-10 after Statute No.68 of Indira Gandhi

Krishi Vishwavidyalaya.

A copy of the additional Statute Nc.69 to 81 of Chapter-
10 PENSION, FAMILY PENSION & COMMUTATION benefits is enclosed

herewiths by
gnﬁgimua
No.Meeting/Sa-1/95/ 4371-88, Raipur, Dated: 07-.04-1995.

Copy forwarded with enclosurc to :-

1. All members of tha Board of Management.

; Dre/Shri « = = = = = = @ = = = e T I

2. TO to Vlce~Chancellor, IGKV, Rainur.

3. The Director of Research/@xten51on Services,IGKV, Raipur.

4. The All Deans ——= = = = = @ = = = —to= = = = = = = - = -

54 The Comptroller, IGKV, Raipur.. B
] 6. Dy. Registrar(Acd)/Dy. Comptroller/kssistant Registrar(ﬂcctt)
Section Officer(Esstt), IGKV, Raipur.

7. In-Charge of Computer Section, IGKV, Raipur.

8. The Associate Director Research, 2Zonal Agricultural Reszar-“
Station, Ajirma Farm, Ambikapur-497 001/Kumrawand Farm,
Jagdalpur-494 001.

9. The Senior Scientist, RARS, Bilaspur/Waraseoni(Balaghat).

10. Cheif Training Organizer, KVK, Bilaspur/Anjora(Durg)/

Rana Hanuman Singh, KVK, Badgaon-481 115 (Balaghat).

11. In-Charge Scientist, RARS, Boirdadar Farm, Raigarh=496 001.

12. The Officer InwCharge, D.K.Farm, Bhatapara-493 118.

13. ADA, Labhandi Farm/Instructional Farm, Raipur.

14. Farm Manager, Baronda Farm, Baronda-493 118.

15. Superintendent Physical Plant, IGKV, Raipur.

16. Secretary, Agriculture/Veterinary/Fanance Department,

Govt. of M.P. Mantralaya, Bhopal.

17. Dy. Secretary to Honorable Governor of M.P., Raj Bhawan,

Bhopal with reference to letter N2.325/419/Ua I11/G35/95,

March H BT 1995 C? By i
g p2
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Governor's Secretariat,

Raj Bhawan,
Bhopal

vt ?
i

J4

N6.325/419/UA II/GS/95, March 15, 1995

MONO
Dy.SECRETARY TO THE GOV"‘RNOR
MADHYA PRADESH
To,
The Vice-Chancellor,

Indira Gandhi Krishi Vi{shwavidyalaya,
Raipur (M.P)

Sub: - Incorporation of additional Statutes.

Ref:-  Registrar's letter No.SA-1/94/9252,.,4+.30,11.94

In exercise of powers conferred under sub-section (6)
of Section 39 of the Indira Gandhi Krishi Vishwavidyalaya Adhiniyam
1987, the Kuladhipati is pleased to accord approval for incorpora-
tion of addltlonal Statutes rugardlng thg pension, gratulty, family

pension and commutation of pension beneflts for officers, teachers
and service personnel of the University in the form of Chapter-10
after Statute No.68 of Indira Gandhi Krishi Vishwavidyalaya.

. Five spare copies of the additional Statutes maﬁ kindly be

sent to this Secretariat when issuad.

By order of the Kuladﬁipati
Indira Gandhi Krishi Vishwavidyalaya

sd/-
(Mithan Singh)
Dy Secretary to Governor
Madhya Pradesh
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CHAPTER :X: PENSION, FAMILY PENSION & COMMUTATION BENEFITS

69.

69.1

69.2

70,

T1.1

Applicability of the Pension, Family pension &

Commutation benefits :-

The pension, gratuity, family pension and commutation
\of pension benefits admissible to the Govt. servant of
Madhyé pradesh, under the Madhya pradesh Civil Services
(pension) Rules 1976 and the M.P, Civii Pension (Commuta--
tion) Rules 1976, as amended from time to time may be made
applicable to the offiece teachers, and service personnels,
other then the Chancellory and the Vice-Chancellor, with

effect from 1.4.1987.

These rules shall not apply to :-
(1) Persons ‘paid from Contingencies.
(1i) Persons in casual and daily rates employment.

Schemes :- Consequent thereon, there shall be the following

two schemes in operation, in the Vishwavidyalaya.

Scheme :- A, Employees contributory Provident Fund Scheme,
as per statute 39 ‘to statute 50, under Chapter-V of the
IGKV, Statute 1987, and

Scheme :- B. Pension and Gratuity Scheme of the State Govt.
of Pradesh; under the M.P.Civil Services (Pension) Rule

1976, as amended from time to time.

s

Option :- All employees, officers and teachers who were in
the service of the Vishwa Vidyalaya as on 31.3.1987 and
were eligiblé for employees contributory Provident Fund
Scheme (Scheme-A) and who are continuing in the services
of the Vishwa Vidyalaya will be required to give an option
to elect to continue under the existing employees contri-

P
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butory Provident Fund Scheme (Scheme-A) or to elect to
come under the pension and gratuity -scheme. (Scheme-B) .

The form of option is enclosed (appendix).

71.2 Option :~ Once exeréised shall be final AND BINDING,
which should be exercised within, a period of 60 days
form the date of issue of the Additional Statute, in
the prescribed form (Form enclosed) in QUADPRUPLICATE,
to be signed in the presence‘of the Head of Office.

The FIRST copy shall be pasted in the Service-book of
the employees (and recorded in the Service Book, under
the signature of the Head of the Office, of his having
given the option for the scheme, A or B with the date of
option), the SECOND copy shall remain in the personal
file of the employee maintained by the Head of the Office/
DDO, the THIRD copy shall be sent for recorﬁ, to be kept
in the personal file of the employee, maintained by the
fund Section and the FOURTH copy shall be sent to the
office of the Registrar, for safe record. In case one
fails to give an option, within the prescribed period,
it may be construed that he has retained to remain under
the Contributory Provident Fund (Scheme-A).

71.3 °~ Where an employees has died on any date prior to the
stipulated date of Option, his family has to be given
the benefit of Pension and Gratuity Scheme or the Employees
Contributory Provident Fund Scheme, acéording to family's
option (legal heir).

T2 New Entrants :-'For the NEW ENTRANTS, the Pension and

Gratuity scheme shall be compulsory; from the date they
fulfil the requirement under Additional Statute.

7
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74,1

A5
3

Counting of Past service for Pension :-

Anemployee joining the Vishwa Vidyalaya Service after
continuous qualifying service on permanent or temporary
basis shall, in the event of permanent appointment or
absorption in the Vishwa Vidyalaya at his option, will
be allowed the benefit of past continuous service ren-
dered in the Government or other Organisations, fully or
partly financed by the State Govt. of M.P. or Central
Govt. or any organisation of repute, which has recogni-
tion of State/Central Govt. The amount of retirement
benefits deposited to Pension Fund shall be commensurate
with the period for which retirement benefits are deposi-
ted by the employee provided :- '
1. The absorption is in public interest, and
ii. All retirement benefits received by the employees
are refunded to the Vishwa Vidyalaya for depositing
in the Pension and Gratuity Fund.

iii. In such cases only such period of service rendered

on the regular establishment against a regular time

scale of pay will be taken in to account as qualif-

ying service for pension and/or Gratulty as may be

admissible under the Rules: - e

Since the Vishwa Vidyalaya had adopted the M.P.Civil
Services (Pension) Rules 1976 this will be regulated acco-
rding to the Provision of Chapter III of Pension Rules.

Persons retiring after 1.4.1987:

The employees who have already RETIRZED on or after 1,4.1987
and have given option for 3oining the Pension and Gratuity .
Scheme and have received part or full amount with interest
of their contributory Provident Fund shall be required to
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74.3

75.
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deposit in one inst:lment in the Vishwa Vidyalaya the
part or full share of the Vishwa Vidyalaya contribution
towards Provident fund along with interest thereon paid

to them along with interest on the above amount at the
rate it was last allowed to them on the date of retire-
ment .from. the date of receipt of the amount till the date
on which the amount is credited back to the Pension Fund
with in a period of two months from the date of issue this
order to avail of the benefit of the Pension and Gratuity

Scheme .

The employees who have retired after 1.4.1987 have not
received part or full amount of their contributory'Provi-
dent Fund with interest thereon, relating to Vishwavidyalaya
share shall have to give a written undertaking to the

Vishwa Vidyalaya to transfer the remaining or full amount
with interest thereon to the Pension Fund within two months
from the date of issue of the order, to be eligible for
Pension and Gratuity Scheme.

Persons who do not fulfil the conditions by the date
prescribed above shall not be eligible to get the benefit
of the Pension and Gratuity Scheme.

Nomination Form.

The employees who now decide to witch over to the
Pension and Gratuity Scheme are advised to submit the
NOMINATION FORM in QUADRUPLICATE, alongwith the OPTION
FORM, as per rule 46(i) (Form I and II as endorsed) or
the M.P,Civil Services (Pension) Rules, 1976 copies of
which shall be pasted in the Service book and kept in
record, with the Head of the Officer/DDO Fund Section
and the Office of the Registrar, mutatis-mutandis,
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as per procedurc brought under clause 71.2 of the Aditional

Statute.

Pension and Gratuity Fund :-

In order to meet the expenditure on pension and Gratuity
digbursement to the employees'of the Vishwa Vidyalaya as
prescribed in the M.P.Civil Servicé (Pension Rule 1976
and in order to meet other incideﬁtal expenses on the
operation of the Scheme a Pension and Gratuity Fund shall
be created contrally, to be opeféfe_by the Comptroller.’
It shall comprise and congtituted out of the following
amounts :-

(a) Monthly constributory provident fund subscription
made by the Vishwa Vidyalaya to the account of each
employee as the Vishwa Vidyalaya share in respect of
persons who elect to join the pension and gratuity

scheme under this Statute.

(b) The accumulated balance of the subscription to the
contributory Provident Fund of each employee ma“.>
by the Vishwa Vidyalaya as Vishwa Vidyalaya share

- together with intersst thercon 'Upto 31.3.1987 will
be credited to the Pension and Gratuity Fund. The
Vishwa Vidyalaya share of the employeces who have
opted to retain the contributbry Provident Fund Scheme
will not be transferred to the Pension and Gratuity
Fund but shall be continued to be maintained sepera-
tely as per provisions of the existing contributory
Provident Fund Scheme.

(c) Grant-in-aid sanctioned by the Government from time
. to time to cover the deficiency of funds in running

the Pension and Gratuity Scheme.

Amount earned as interest on investment of the Fund.
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(e) Amount mention._d under Statute 74.2  above.

(f) The employees who have already retired on or after
1.4,1987 and have given option for joining the
Pension and CGratuity Scheme and have received part
or full amount with interest of their contributory
provident fund, shall be reguired to deposit in

one instalment in the Vishwa Vidyalaya contribution
towards provident fund alongwith the interest there-
on paid to them along with simple interest on the above
amount at 5% from the date of receipt of the amount
till the date on which the amount is credited to

the Pension fund for transfering to the Pension

and Gratuity fund with in a psriod of six months
from the date of promulgation of this Statute to
Qét the benefit of the Pension and Gratuity Scheme.

Pension retiring after 1.4.1987 :-

The employees who have retired after 1.4.87 but have
not received part or full amount of their contributory
provident fund interest therszon shall have to give a
written undertaking to the Vishwa Vidyalaya to transfer
the remaining part or full amount with interest to the
Pension and Gratuity Fund within two.-months from the date
of promolgation of this Statuté to be eligible for Pension
and Gratuity besnefits under this Statute. p2rsons who do
not fulfil this condition'by the date prescribed above .shall
not be eligible to get the benefites of the Pension and
Gratuity Scheme.

Contribution to Pension Fund :-

The monthly contribution towards contributory Provident
Fund amount of each employee as Vishwa Vidyalaya share
shall be fixed once in a year preferebly in April every
year and the amount so determined in respzct of the
eligible employees of the Vishwa Vidyalaya shall be
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credited in the Pension and Gratuity Fund. The assess-
ment of the amount will be done in the month of may of
the following year and the difference of amount, if any,

yill be made good,

Audit of Pension Fund :-

The amounts of pension fund at the Vishwa Vidyalaya
head quarter will be checked and audited by the Local
Fund Accounts, Department or State Govt. of M.P., Gwalior,
through their resident auditors stationed at the Head-
quarter of the Vishwa Vidyalaya.

General Provident Fund Rules :-

The M.P. General Provident Fund Rules 1955 as amended
from timz to time shall be applicable to the employees
enjoining the benefit of the Pension and Gratuity Scheme
(Scheme-B) .

General Provisions :-

In case of doubt or where any provision in the Statute
_is not clear, the rules as laid down in the M.P,Civil

Services (Pension) Rules 1976 will be applicable.

The Vice-Chancellor shall be the final authority in all
matters relating to pension cases sherein a cedision has
to be taken regarding date of Birth, qualifying service,

admissibility of pension and similar other issue.

— e - e  wm — e —
L] - | Tl Sl Meoetit Mozad, » u - - - L - a L] - fTe ™ 2 ™

Additional Statutes, Approved by
Honorable Chancellor vide letter No.
325/419/UA II/GS/QS March 15, 1995





